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( 	\ 

Heard Sj PK.dhj, 

learned counsel for the ap1icant, and 	- 

Shri Ashok Mishrd, learned Standing 	3 

Counsel(Central) and Shri J.yak1  

Superintendent of Post Cffices, i4ayir-

bhanj Division wwa5 also present in 

person with the disciplinary file.  

After hearing the parties it 

is directed that action ry be taken to 

issue the memo of charges against the 

applicant, if justified and found 

necessary, withifl 30 dçys from to_day 

and t114 case be finalised withiri(120) 

days of issue of the charge-sheet to 

the delinquent official, provided tkM  

he cooperates witht he enquiry. 

No oners are passed as 

regards subs istørce a llwoance since the 

issue of payment of subsistence allow- \ \ d 
ance to E.D.gents is pending before 

the Hon'ble Supre Court • No Orders 

are also passed as regards the disburse 

nnt of withheld allcMances in view of 	pJ2) 

the submission made by the !spondents 

that there exists a pr inia -fac ie case of 

permanent missappropriatiOn of public 

funds far  in excess of the aliwarces 

due to him, as proved during the 

pre liminary enquiry. 

It is, however, also directed 
cn 

that .P..Headquarters(HQ) Orissa Circle, 

shall take up an urgent review of this 

case interms of 	ra5(3) 	Condu:t --  
& Serv!ce Rules keeping in view the 

letter 294-90(1) Trg. dated 26.7.1990 

issue d by the L) .G • Posts wit h a view to 
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getting the action expedited,or such 
other action that MAY  be called for. 

Thus the Original 4 ppliccit ion 
is disposed of. No Costs.( 

ENBER DLTT I1/E) 


